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Order Dated OA.12.04  

Heard Mr. D.P. Dhalsmnt, Ld, Curse,l 

iiippearing for the applicant anc Shri A.Kanung,, L, 

A.l. Standing Counsel appearing for the Respnen 

. 	 py o f this O.A, has been served. 

The grievance of the applicant is that he has 

been served with a show cause notice unCer 

nnezure A/6 t.23.11.04. It appears that the 

applicant without furnishing show-cause to the 

flotice unier Annexure A/6 dates 23.11.04 has rusbe 

to the Tribunal for which we cnsi€1er this 3.A 

to be a premature one, The applicant in our view1  

;ust reply to the ntice to the cmpetant authrit 
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In the aforesoia premises this case being a 

premature .ne is not being entertained and accrdi-

ngly disposed of, The authorities Should only t 

pass the final ,rders after taking into cnsideration 

the reply to be filed by the applicant, which he 

shu1d do by 15th of December, 2004. His service 

sho:,ld not be tispenced without considering his 

reply. 

Member (Judicial) 	 Vhairman 


